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5(अ)

(अ)(अ)

(अ).

..

.—क
 �ीय माल और सेवा कर अिधिनयम, 2017 (2017 का 12) (िजसे इस आदेश म
 इसके प� चात् 

उ! त अिधिनयम कहा गया ह)ै क& धारा 10 क& उप-धारा (1) यह उपबंिधत करती ह ै�क — 

(i) एक रिज, -ीकृत / यि! त, जो उ! त अिधिनयम क& अनुसूची 2 के पैरा 6 के खंड (ख) म
 िन5द6 ट सेवा8 क& पू9त से िभ; न 

सेवा8 क& पू9त म
 लगा ह,ै उ! त उपधारा के अधीन , क&म का चयन कर सकेगा; 

(ii) ऐसा / यि! त जो उ! त , क&म का चयन करता ह,ै वह पूव=वत> िव? तीय वष= म
 राA य या संघराA य CेD म
 / यापारावत= के 10 

Eितशत से अनिधक मू� य या पांच लाख Fपये, जो भी अिधक हो, क& सेवा8 (उनसे िभ; न, जो उ! त अिधिनयम क& अनुसूची 2 

के पैरा 6 के खंड (ख) म
 िन5द6 ट) क& पू9त कर सकेगा;  

और, उक्  त अिधिनयम क& धारा 10 क& उप-धारा (2) का खंड (क) यह उपबंिधत करता ह ै �क रिज, -ीकृत / यि! त उ! त 

उपधारा (1) के अधीन चयन का पाD होगा, य�द उ! त उप-धारा (1) म
 अ; यथा उपबंिधत के िसवाय वह सेवा8 क& पू9त म
 

नहH लगा Iआ ह;ै  

और, कारबार पJित क& बचत और िनवेश के भाग के Fप म
 सेवाएं Eदान करना जो �क जमा, ऋण या अिMम के माN यम से दी 

जाती ह,ै जहां तक �क O याज या छूट के माN यम से Eितफल को / य! त �कया जाता ह ैपRरणाम, वFप उपरो! त , क&म के िलए 

उनक& अपाDता से लघु कारोबारS को अ? यिधक कRठनाई उ? प; न होती ह ैऔर इसके कारण उ! त अिधिनयम क& धारा 10 के 

उपबंधS को Eभावी करने म
 कितपय कRठनाइयां उ? प; न Iई हU । 
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अत: अब, क
 �ीय सरकार, क
 �ीय माल और सेवा कर अिधिनयम, 2017 क& धारा 172 Wारा Eद? त शि! तयS का Eयोग करते 

Iए और भारत के राजपD, असाधारण म
 का.आ. संY यांक 3330 (अ), तारीख 13 अ! तूबर, 2017 Wारा Eकािशत संघराA य 

CेD माल और सेवा कर (कRठनाई िनवारण) आदेश, 2017, संY या 1/2017-के; �ीय कर, तारीख 13 अ! तूबर, 2017 को उन 

बातS के िसवाय अिधZांत करते Iए िज; ह
 ऐसे अिधZमण से पूव= �कया गया ह ैया करने का लोप �कया गया ह,ै पRरषद ्क& 

िसफाRरश पर िन\ निलिखत आदेश करती ह,ै अथा=त् :- 

1. इस आदेश का संिC^ त नाम के; �ीय माल और सेवा कर (कRठनाई िनवारण) आदेश, 2019 ह ै।  

2. कRठनाइयS को दरू करने के िलए यह , प6 ट �कया जाता ह ै�क छूट Eा^ त सेवा8 क& पू9त का मू� य जो �क जमा, ऋण या 

अिMम के माN यम से दी जाती ह,ै जहां तक �क O याज या छूट के माN यम से Eितफल को / य! त �कया जाता ह,ै िहसाब म
 नहH 

िलया जाएगा --  

(i) धारा 10 क& उप-धारा (1) के दसूरे परंतकु के अधीन कंपोिजशन , क&म के िलए उसक& पाDता अवधाRरत 

करने के Zम म
; 

(ii) कंपोिजशन , क&म के िलए उसक& पाDता अवधाRरत करने के Zम म
 उसके सकल / यापारावत= क& गणना 

करने म
 ।  

[फा. सं. 20/06/16/2018-जीएसटी (भाग II)] 

डॉ. _ीपाव=ती एस.एल., अवर सिचव 

 

MINISTRY OF FINANCE 

(Department of Revenue) 

(CENTRAL BOARD OF INDIRECT TAXES AND CUSTOMS) 

ORDER 

New Delhi, the 1st February, 2019 

No. 01/2019-Central Tax 

S.O. 635(E).—WHEREAS, sub-section (1) of section 10 of the Central Goods and Services Tax Act, 

2017 (12 of 2017) (hereafter in this Order referred to as the said Act) provides that- 

(i) a registered person engaged in the supply of services, other than supply of service referred to in clause (b) 

of paragraph 6 of Schedule II to the said Act, may opt for the scheme under the said sub-section; 

(ii) a person who opts for the said scheme may supply services (other than those referred to in clause (b) of 

paragraph 6 of Schedule II to the said Act), of value not exceeding ten per cent. of turnover in a State or 

Union territory in the preceding financial year or five lakh rupees, whichever is higher; 

AND WHEREAS, clause (a) of sub-section (2) of section 10 of the said Act provides that the registered 

person shall be eligible to opt under sub-section (1), if, save as otherwise provided in sub-section (1), he is not 

engaged in the supply of services; 

AND WHEREAS, rendering of services as part of the savings and investment practice of business, by way of 

extending deposits, loans or advances, in so far as the consideration is represented by way of interest or 

discount, is resulting in their ineligibility for the aforesaid scheme, causing hardships to a lot of small 

businesses and because of that, certain difficulties have arisen in giving effect to the provisions of section 10; 

NOW, THEREFORE, in exercise of the powers conferred by section 172 of the Central Goods and Services 

Tax Act, 2017 and in supersession of the Central Goods and Services Tax (Removal of Difficulties) Order, 

2017, No. 01/2017-Central Tax, dated the 13
th
 October, 2017, published in the Gazette of India, 

Extraordinary, vide number S.O. 3330 (E), dated the 13
th
 October, 2017, except as respects things done or 

omitted to be done before such supersession, the Central Government, on recommendations of the Council, 

hereby makes the following Order, namely: ––  

1. Short title.––This Order may be called the Central Goods and Services Tax (Removal of Difficulties) 

Order, 2019.  
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2. For the removal of difficulties, it is hereby clarified that the value of supply of exempt services by 

way of extending deposits, loans or advances in so far as the consideration is represented by way of 

interest or discount, shall not be taken into account - 

(i) for determining the eligibility for composition scheme under second proviso to sub-section (1) of 

section 10; 

(ii) in computing aggregate turnover in order to determine eligibility for composition Scheme. 

[F. No. 20/06/16/2018-GST (Pt. II)]  

Dr. SREEPARVATHY S. L., Under Secy. 
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6(अ)

(अ)(अ)

(अ).

..

.—क
 �ीय माल और सेवा कर अिधिनयम, 2017 (2017 का 12) (िजसे इस आदेश म
 इसके प� चात् 

उ! त अिधिनयम कहा गया ह)ै क& धारा 10 क& उप-धारा (1) के साथ पRठत संघ राA यCेD माल और सेवा कर अिधिनयम, 

2017 (2017 का 14) क& धारा 21 यह उपबंिधत करती ह ै�क--  

(i) एक रिज, -ीकृत / यि! त, जो उ! त अिधिनयम क& अनुसूची 2 के पैरा 6 के खंड (ख) म
 िन5द6 ट सेवा8 क& पू9त से िभ; न 

सेवा8 क& पू9त म
 लगा ह,ै उ! त उपधारा के अधीन , क&म का चयन कर सकेगा ; 

(ii) ऐसा / यि! त जो उ! त , क&म का चयन करता ह,ै वह पूव=वत> िव? तीय वष= म
 राA य या संघ राA यCेD म
 / यापारावत= के 10 

Eितशत से अनिधक मू� य या पांच लाख Fपये, जो भी अिधक हो, क& सेवा8 (उनसे िभ; न जो उ! त अिधिनयम क& अनुसूची 2 

के पैरा 6 के खंड (ख) म
 िन5द6 ट) क& पू9त कर सकेगा;  

और, उ! त अिधिनयम क& धारा 10 क& उप-धारा (2) के खंड (क) के साथ पRठत संघ राA यCेD माल और सेवा कर अिधिनयम, 

2017 (2017 का 14) क& धारा 21 यह उपबंिधत करती ह ै �क रिज, -ीकृत / यि! त उ! त अिधिनयम क& उपधारा (1) के 

अधीन चयन का पाD होगा, य�द उ! त उप-धारा (1) म
 अ; यथा उपबंिधत के िसवाय वह सेवा8 क& पू9त म
 नहH लगा Iआ ह;ै  

और, कारबार पJित क& बचत और िनवेश के भाग के Fप म
 सेवाएं Eदान करना जो �क जमा, ऋण या अिMम के माN यम से दी 

जाती ह,ै जहां तक �क O याज या छूट के माN यम से Eितफल को / य! त �कया जाता ह ैपRरणाम, वFप उपरो! त , क&म के िलए 

उनक& अपाDता से लघु कारोबारS को अ? यिधक कRठनाई उ? प; न होती ह ैऔर इसके कारण उ! त अिधिनयम क& धारा 10 के 

उपबंधS को Eभावी करने म
 कितपय कRठनाइयां उ? प; न Iई हU । 

अत: अब, क
 �ीय सरकार, संघ राA यCेD माल और सेवा कर अिधिनयम, 2017 क& धारा 26 Wारा Eद? त शि! तयS का Eयोग 

करते Iए और भारत के राजपD, असाधारण म
 का.आ. संY यांक 3329 (अ), तारीख 13 अ! तूबर, 2017 Wारा Eकािशत संघ 

राA यCेD माल और सेवा कर (कRठनाई िनवारण) आदेश, 2017, संY या 1/2017-संघ राA यCेD कर, तारीख 13 अ! तूबर, 

2017 को उन बातS के िसवाय अिधZांत करते Iए िज; ह
 ऐसे अिधZमण से पूव= �कया गया ह ैया करने का लोप �कया गया ह,ै 

पRरषद ्क& िसफाRरश पर, िन\ निलिखत आदेश करती ह,ै अथा=त् :- 

1. इस आदेश का संिC^ त नाम संघ राA यCेD माल और सेवा कर (कRठनाई िनवारण) आदेश, 2019 ह ै।  

2. कRठनाइयS को दरू करने के िलए यह , प6 ट �कया जाता ह ै�क छूट Eा^ त सेवा8 क& पू9त का मू� य जो �क जमा, ऋण या 

अिMम के माN यम से दी जाती ह,ै जहां तक �क O याज या छूट के माN यम से Eितफल को / य! त �कया जाता है, िहसाब म
 नहH 

िलया जाएगा --  

(i) उ! त अिधिनयम क& धारा 10 क& उप-धारा (1) के दसूरे परंतकु के अधीन कंपोिजशन , क&म के िलए उसक& 

पाDता अवधाRरत करने के Zम म
; 

(ii) कंपोिजशन , क&म के िलए उसक& पाDता अवधाRरत करने के Zम म
 उसके सकल / यापारावत= क& गणना करने 

म
 । 

     [फा. सं. 20/06/16/2018-जीएसटी (भाग II)] 

डॉ. _ीपाव=ती एस.एल., अवर सिचव 
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ORDER 

New Delhi, the 1st February, 2019 

No. 01/2019-Union Territory Tax 

S.O. 636(E).—WHEREAS, section 21 of the Union Territory Goods and Services Tax Act, 2017 (14 

of 2017) read with sub-section (1) of section 10 of the Central Goods and Services Tax Act, 2017 (12 of 2017) 

(hereafter in this Order referred to as the said Act) provides that— 

(i) a registered person engaged in the supply of services, other than supply of service referred to in clause (b) 
of paragraph 6 of Schedule II to the said Act, may opt for the scheme under the said sub-section; 

(ii) a person who opts for the said scheme may supply services (other than those referred to in clause (b) of 

paragraph 6 of Schedule II to the said Act), of value not exceeding ten per cent. of turnover in a State or 

Union territory in the preceding financial year or five lakh rupees, whichever is higher; 

AND WHEREAS, section 21 of the Union Territory Goods and Services Tax Act, 2017 read with clause (a) 

of sub-section (2) of section 10 of the said Act provides that the registered person shall be eligible to opt under 

sub-section (1) of the said Act, if, save as otherwise provided in the said sub-section (1), he is not engaged in 
the supply of services; 

AND WHEREAS, rendering of services as part of the savings and investment practice of business, by way of 

extending deposits, loans or advances, in so far as the consideration is represented by way of interest or 

discount, is resulting in their ineligibility for the aforesaid scheme, causing hardships to a lot of small 

businesses and because of that, certain difficulties have arisen in giving effect to the provisions of section 10 
of the said Act; 

NOW, THEREFORE, in exercise of the powers conferred by section 26 of the Union Territory Goods and 

Services Tax Act, 2017 and in supersession of the Union Territory Goods and Services Tax (Removal of 

Difficulties) Order, 2017, No. 01/2017 - Union Territory Tax, dated the 13
th
 October, 2017, published in the 

Gazette of India, Extraordinary, vide number S.O. 3329 (E), dated the 13
th
 October, 2017, except as respects 

things done or omitted to be done before such supersession, the Central Government, on recommendations of 
the Council, hereby makes the following Order, namely: ––  

1. Short title.––This Order may be called the Union Territory Goods and Services Tax (Removal of 

Difficulties) Order, 2019.  

2. For the removal of difficulties, it is hereby clarified that the value of supply of exempt services by 

way of extending deposits, loans or advances in so far as the consideration is represented by way of 
interest or discount, shall not be taken into account - 

(i) for determining the eligibility for composition scheme under second proviso to sub-section (1) of 

section 10 of the said Act; 

(ii) in computing aggregate turnover in order to determine eligibility for composition Scheme. 

[F. No. 20/06/16/2018-GST (Pt. II)]  

Dr. SREEPARVATHY S. L., Under Secy. 
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